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CENTRAL AD1Th STRATIVE TRIBWAL 

BIN GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
BJANGALCRE - 560 038. 

ated.2? MAR 1996 

At?PLICATIQ\I NO. 1066 of 1995 and 1260 to 1266of 1995. 

APPICPNT(S) : Smt.N.Malathj and seven others, 

V/s.,. 

RESPUDENTS 	Secretary,Deptt.of Telecommunications, 
New Delhi and four others., 

To. 

Sri.Harikrishna 'S.Holla,Advocate, 
No.34/3, Second Floor Fifth Main, 
Gandhinagar,Bangalore-9. 

Sri.M.Vasudea Rao,Addl.CGSC, 
High Court Bldg,Bangalore-1. 

SuIject:._ Forwarding of copies of the Orders passed y 
cental Administrative Tribunal,Bangalore-38. 

—x—x—x- 
A cory  of the Order/Stay Order/Interim OEder, 

passed by this Tribunal in tho above stated applicatio(s) 

is encloed for inforrnati,n and further necessary action. 

The Order was pronounceá on 25th March,1996. 
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. 	In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

	

Application 	 ........... 

ORDER SHEET (Contd.) 

Date 
1 	 Office Notes 	

I 	
Orders of Tribunal 

C/(TVR)M(A) 

25,1996 

ORDER ON M.A.NO.95 OF 1996 

At 	- request, allowing M.A. 

No.95 of 1996 further eight week& 

time granted finally for compliance. 
/': 1, 	• 

p.  

	

1r 	
M.A.No.95 of 1996 is disposed 

\..' 

\T lof according1y.• 

\ - 1MEtiBER(AY 	 VIcc[AIRr4Ar. 
N%•_ "G 	

I I 

TRUE Copy 
Y 

Set/on Offlcey 
Central Administrative Trjbufli 

Bangalore Bench 
Bangalore 
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CEL ADMIN ISTRATIVE TRIF3W AL 
~ANGALORE BENCH 

Second Floor, 
Commercial complex, 
Indirnagar, 

	

flangalor_5 	038, 

Dated:'4J0141996 

App1jcatjn No., 	 o I066/f6I2 	"/c 

App1jcnt(s) 

	

V/s. 	 - 

Respondents : SLJ. ' 	 * 

To
M~ V 

	

I - 	

3 

Subject:.. Forwarjng tf cOpi6 
s of th Ordrs Passed by 

- 	 Cntra1 Admjnjstrtjve 

copyf the.Crder/Stay Order/Intjrn Ordr, Passes by this Tribunal in the above rnntioned application(s) 
is enclosed for information and furthr necess3ry action. 
Tho3rdr was pronounced on: 

* 	
Regist rar 

 



I 	* 	in the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

icC 
Appflcstion No .... ............ ......................of199 

/ 	/ciLt  ,6/'(' 
ORDER SHEET (Contd.) 

Date 	 Office Notes 	 Orders of Tribun& 

: 

1tC I 
ir 

ot 

) 

. 

OPH UC 	R(flA) 
!o. 

Heard both the learned 
counsel. In a similar matter 
in 0.A.Po.184/95 referring 
to the SLPs 2545 to 25489 of 

1995 pending before the Supreme 

Court, this Tribunal has crderod 

as follows: 

*We grant extension of 
time to comaply with tho 
directions of this iTribunal 
till the disposal of the 
above said SIPs. Reaperndonts 
shall work out the relief 
claimed in the light of 
the decision of the Supreme 
Court. Uith this direction1  

r.A.Ho.135/96 stands 
disposed of.' 

Another order alloying the 

application came to be cads in 

e.A.ao.1006/93 of Bangalore Bench. 
: 

.dt
' 
 theto was no SIP pending 

before th, Supreme Court or intent 

order passed by the Supreme Court. 

The ben,? it was given to the 

applicant according to that decisit 

In O.A.No.1845/95 it CamS to the 

4'.  
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Date I 	 Office Noies 	 Orders of Tribunal 

notice of the Tribunal that 

the Supreme Court has stayed 

the order of the Hyderabad Bench 

in a similar setter. The net 

result is that in one of the 

orders of the Tribunal as the 

Supreme Court is seized àhe 

matter in SLPe.arieing frm .. 

the decision of the Hyderbad 

Bench of the Tribunal we tiave 

grantedextension of time1 tó 

implement the order till he 

disp3sal of the SLPB, •Ue think 

a similar order is reqjiird 
it,&SecaSOe also. Th'erpfore. 

tine to 

Lm',lement 4'-.a order of this 
Tribunal till. the dje-osal f 

the above said SLP. 	I 

M(A) 

TRUE COPY 

Secti Office, 
Central Administrative Trjbufl1 

Bangalore Bench 
Banqatora 

4'. 


